
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABPD 

6.A.No.401/92 	 Date of Order: 2.12.1992. 

BET¼EEN: 

P.'Iellamanda 	 •, Applicant. 

A N D 

The Comptroller and Auditor General 
of India, 10, Babadurshah.Zafar Matg 
New :Delhi - lie 002. 

Government of India, rep, by 
the Secretary, Ministry of 
personnel, Pensions and 
public. Grievances, Govt. 
of India, New Delhi. 

Prl, Accotant General 
(Audit IkHyderabad. 	 .. Respondents. 

Counsel for the Applicant 	 •• Mr•  I.Dakshina Murthy 

Counsel for the Respondents 	 .. Mr.G.Parameswara Rao1  
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Order of the Single Member Bench delivered by 

i-Ion'ble Shri T.Chandrasekhara Reddy, Mernber(Judl.) 

This is an applicationfthiled by the applicant 

herein under Section 19 of the PdministratiVe Tribunals Art 

to direct the respondents to extend the benefit of the increment 

earned by the applicant by 30.6.1992 for the purpose of 

retirement benefits. 

2. 	 The applicant's date •of birth is 1.7.1934.. He 

had retired on attaining the age of superannuation of58 years 

on 30.6.1992 A.N. His increment in the post of Audit Officer 

falls due on 1.7.1992. Even though the applicant had completed 

one year service as Audit Ot-fScer from 1.7.1991 to 30.6.1992 - 
the respondents had denied the increment due to him on the 

ground that the applicant had retired on 30.6.1992 A.N. and 

was not in service on 1.7.1992. Aggrieved by the action of the 

respondents,- the present OA is filed by the applicant for 

the relief as already indicated above. 

counter is filed by the respondents opposing 

this O.A. 

Ve have heard Mr.I.Dakshina Murthy, Advocate for 

the applicant and Mr.G.Paratfleswara Rao, Standing Counsel for 

the respondents. 

It is not in dispute in this OA that the 

applicant had completed one year of service as Audit Officer by 

30.6.1992. So, as the applicant had completed one year of 

service by 30.6.1.992 t.he applicant is entitled for reeof 

annual increment on 1.7.1992. As already pointed out the objectic 

of the respondents is that he is not entitled for the said 

increment as the applicant had retired we.f. 1.7.1992 and as 
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Copy to:- 

The Comptroller and Auditor General of India, .10, 
Eahadurshab Zafar Marg New Delhi-002. 

Secretary, Ministry of Personnel, pensions and Public( - 
Grievances, Govt..of India, New Delhi. 

Principle Accountant General, (Audit-I) Hyderabad. 

One copy to Sri. I.Dakshina Murthy, ddvocate, 10-1-18/ 
25 Shyarnnagar, Hyd. 

One copy to Sri. G.Parmeswara Rao, SC, CAT, Hyd. 

One spare copy. 
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he is not in service from 1.7.1992. It is not necessary that 

the applicant should continue in service to get the benefit'-of 2the 

said increment. The applicant by virtue of his service for 

continuous-period of one year had earned one increment and he has 

a right for the benefit of the said icrement. The denial of 

the said increment in our opinion is against the principles of 

natural justice. 5o irrespc'tive of the fact whether the applicant 

was in Service on 1.7.1992, the applicant has got •a right to 

have the benefit of the annual increment. in view of this 

position, we hereby dirqct the respondents to release the annual 

increment due to the applicant that fell due on 1.7.1992 and 

grant all consequential benefits including pensionary benefits 

on the basis of the increment so released. O.A. is allowed 

accordingly, leaving the parties to bear their own costs. 

(T.U-IANDRASEKHARA REDtk)' 
Member(Judl.) 

2n1 Eer.'mher, 1992 

U 	 (Dictated in Open Court) 
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	 APPROVED BY 
HYDER BAD BENCH 

HYDERABAD 

IN THE CENTRAL ADMIIITRATIVE- TRIBTJNAIJ  
HYDERABAD BENCH; AT HYDERABAD 

THE HON'BLE MR. 	 - 

AND 

THE HON'BLE MR.R.\AIASUBRA14ANIM:M(A) 

THE HON'BLE MR.T.CHANDPASEYJ-JR REDDY:M(J) 

AND 

THE HON'BLE MR.C.J.\ ROY MEMBER(JUDL) 

Dated: AJ! -/1992 

oaeE/Juu3MENT; 
C 

R .Ac7Ltrk,41h,Nc. 	
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O.A.. 	H 
I 	 (W.P.-r---J 

Admitted and Interim Directions issued 

) I Allowed 

bisposed of with directions 

Dismissed 

Dismissed as with drawn • 

Dismissed for default 

M.A.Ordered/Rejected 	- 

No order as to costs. 




